
Company: Sol Infotech Pvt. Ltd.
Website: www.courtkutchehry.com

Printed For:
Date: 15/11/2025

(2011) 03 P&H CK 0389

High Court Of Punjab And Haryana At Chandigarh

Case No: Criminal Miscellaneous No. M-9347 of 2011 (O and M)

S.K. and Company
Ladal

APPELLANT

Vs
Senior Superintender
of Police and Others

RESPONDENT

Date of Decision: March 30, 2011

Hon'ble Judges: Ritu Bahri, J

Bench: Single Bench

Judgement

Ritu Bahri, J.
Counsel for the Petitioner states that the Petitioner firm is engaged in
transportation of food grains with the Government Agencies and is operating as a
Transporter in District Sangrur. It had been awarded a contract by Food Corporation
of India for a period of two years vide letter dated 14.3.2011. Respondent No. 5,
being the President of the Truck Union, is not allowing the Petitioner to execute the
terms of the contract and is making every effort to run his own Trucks for execution
of terms. The Petitioner has made a representation to the Senior Superintendent of
Police, Sangrur (Annexure P-2).

2. After hearing the counsel for the Petitioner, this petition is disposed of by
directing the Senior Superintendent of Police, Sangrur, (Respondent No. 1) to
examine the representation (Annexure P-2) and take appropriate action in
accordance with law. The Petitioner firm is directed to supply copy of the
representation along with copy of this order to the office of the Senior
Superintendent of Police, Sangrur.
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